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St fefem HaRwor AEF 9Emafd S, ST 8 9gd @El f Rm A issuance
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A bond release & AHd ¥, a RBI & 3mufy Fgi offl Subject to that being
released only by SBI, that is why we have used the word indirectly. So, that was
the aapati, and that was the explanation.

MR. CHAIRMAN: Now Question No. 230.
Sale of stake in BPCL

*230. SHRI SANJAY RAUT: Will the Minister of FINANCE will be pleased to
state:

(@ whether Government has also decided for the disinvestment of BPCL
(Bharat Petroleum Corporation Limited) and considering to sell most of its 53.3 per
cent stake to a strategic partner;

(b) if so, the details;

(c) whether Government has appointed any agency for its true valuation of
BPCL and its assets; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (d) A Statement is laid on the Table of the House.

Statement
(a) and (b) Yes, Sir. The Government has given 'in-principle' approval for:—

() Strategic disinvestment of Government of India shareholding of 53.29%
in Bharat Petroleum Corporation Ltd [except its equity shareholding of
61.65% in Numaligarh Refinery Limited (NRL) and management control
thereon] along with transfer of management control to a strategic buyer.

(i) Strategic disinvestment of BPCL's shareholding of 61.65% in NRL along
with transfer of management control to a Central Public Sector Enterprise
(CPSE) operating in the QOil and Gas Sector.
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(c) and (d) As per the extant procedure for strategic disinvestment, Transaction
Advisor, Legal Advisor and Asset valuer, etc. are appointed for providing advisory
services and to assist the government in the strategic disinvestment transactions.
The Appointment of Transaction Advisor, Legal Advisor and Asset valuer for
strategic disinvestment of BPCL is under process.
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SHRI ANURAG SINGH THAKUR: Sir, the Government follows a policy of
strategic disinvestment of CPSEs which are not in the priority sector, and for this
purpose, the NITI Aayog has been given the mandate, and the criteria is not profit
or loss-making. The criteria is fixed by them, and on the lines of that, it should be
of the national security, sovereign functions at arm's length, market imperfections
and public purpose. 9%, I& T criteria ©1 STl d& Hel T fH < FHue
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MR. CHAIRMAN: Mr. Minister, it is on the future of employees.

3t 3R RiE SR |ufa o, S WgelR URaAlsS €, 9 12,157 &1 i 4
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DR. SASMIT PATRA: Sir, | would like to know from the hon. Minister as to
why we are not providing the Numligarh Refineries Limited to a strategic buyer.
Instead, we are transferring the management control to a Central Public Sector

Enterprise. Is there a specific reason behind?

SHRI ANURAG SINGH THAKUR: Sir, it is a very relevant question. NRL is a
separate and legal entity. If you look at the Kochi Refinery, it is an integral part of
BPCL whereas this is a subsidiary. Because of geo-strategic location and the
expansion plan of the NRL where an investment of 322,000 crore will go in, it is
going to further enhance its production. Due to geo-strategic location, it is important

for India and that is why it has been given to a CPSE. The option is that.
SHRIMATI NIRMALA SITHARAMAN: Sir, can | add a sentence?
MR. CHAIRMAN: Yes, please. The Cabinet Minister always has a right to add.

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. The question is very
relevant. Here, the crude of Oil India Limited or the Assam crude is essentially
refined in the NML. Because there is a logistical and scaling up provision also, it
has to go through that refinery and that is one of the considerations. More

importantly, it is a part of the Assam Accord. So, we want to respect that sentiment.

DR. L. HANUMANTHAIAH: Sir, due to a change in the ownership after
privatisation, is there a job loss in the company? Would the benefits, which the

employees are getting, continue even after the change of ownership?
#t R fiE o1pv: wwfa o, # sHeT SR uEd € < g9 §
MR. CHAIRMAN: Next Question.
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